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ReEviEws anp RErurt or Enarneexs
INpia Lan , Bounay, MADRAB
REFmenirs Lo, Mapras ann

Iusrmor INp1a Lo,
Bompay

THE DEPUTY MINISTFR IN THF

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
1 beg to lay on the Table a copy each of the
following papers (Hindi and English versions)
under sub-section (1) of section 6 19A of the
Compames Act, 1956 —

(1) (1) Review by the Government on
the working of the Engineers
India Limited, Bombay for the
year 1970 71

(v Annual Report of the Fngincers
India Limited, Bombay for the
year 1970-71 along with the
Audited Accounts and the com-
ments of the Comptioller and
Auditor General thercon [Placed
in Libruny See No 1T—
3104721

(2) (1) Review by the Government on
the working of the Madras
Refineries Limited, Madras, for
the year ended the 30th June
1971

(1) Annual Report of the Madras
Refineries Limited, Madras, for
the year ended the 30th lune,
1971 alopg with the Audited
Accounts and the comments of
the Comptroller and Auditor

General thereon [Placed n
Library See No LT—
3105 72

(3) (1) Review by the Goveinment on
the working of the Lubrizol
India Limited, Bombay, for the
year 1969-70

(1) Annual Report of the Iubnzol
India Limited, Bombay, for the
year 19G69-70 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon [Placed
in Libratzv Se¢e No 1T—
3106/72)
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1208 | hrs

ESTIMATES COMMITTEF

MINL rES

SHRI K N TIWARY (Bettiah) T beg
1o lay on the Table Minutes of the sittings
of the Estimates Committee relating to
Nineteenth and Twentieth Reports of the
Commuttee and General Matters

1a 09 hrs
MESSAGE FROM RAJYA SABHA

SFCRETARY Sir, I have to report the
following message received from the Secretary
of Raya Sabha —

“I am directed to inform the 1 ok Sabla
that the Rajya Sabha, at its sitting held
on Monday, the 29th Moy, 1972,
adopted the following motion n regard
to the presentation of the Report of the
Joint Commuttee of tle Houses on the
Code of Criminal Piocedure Bill 1970

“That the tume appointed for the picsen-
tation ol the Report of the Joint Com-
mittee of the Houses on the Code of
Criminal Procedure Ball, 1970, be further
extended upto the last day of the Eighty-
first Session of the Rajya Sabha ™'

12 10 hrs

MATTERS UNDFR RULE 377

(1) ProrPosrn 8HIFLING OF THERMAL
Power Sra1ton ¥roM KATIHAR

st AT su aww (sfege)
Freqey wgRy, fagrt 799 ¥ sfeme ¥ gda
TET 9T T &AM F1 FET FIRIT
#Y QAT qF g IFT oY | TG HT TG
A1 & g% ar, N¥eE e W & g6
ar | A Argw feR wTor @ 99w
qraT @2a7 &1 @1 Iax fage @R
fag i ®73 & fag, vt & e
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ot @y gowt & arw faw ¥ fag
ggs. I s, fagre & gEee
qfe® I & TTRTAT ST 9T JAR
wr far Wty ave A & faaroww
gy af wrqu sfege aw W
fagre forarr gwr ¥ sgrATHY O gEATK
fad st fagre fama afigx & o
sy gand & ag agt fea
waY oft ey fam Y v P ganr @
am Frwf ArAsrd A 0 11 wE R
& AT faga Jat ¥ro Ho qFo WA
%! g7 fagr fw fagre & &g 8 9w
Rt ot gy egggre A A wr &7
fagre & A @ A& &7 FodT FTHR
&1 DA by ITH I2F F7 FAL YA
#1257 aq1 307 gewr fagrr AR
M F AW FT ACTAT F OWIFT F7
oo & azar g § faw swe S
#7T A1t wgruey § Avar fawer gan ?
(wma)...

¥ 1w grar fAdgA wAT Wwar g
& $=la gL 9% faog § medtsw
g f fagre geme &t aferat ® wIo
HAT gaT @ A7aT g wYET @ Afa
g odr §1€ aig & foae & sast fagic
& zusT qofewy a0 &1 I FT q0@
arafg?

THE MINISTER OF I[IRRIGATION
AND POWER (DR. K. L. RAO) : The hon.
Member does not have the facts. Power pro-
duction is done by the States more generally.
Only in certain cases the Centre steps in.
Bihar Government wants to have a power
station at katihar, We have no objection at all.
We can sanction it just as we have approved
a thermal station at Muzzafarpur in North
Bihar. It is not a question of sanctioning
the project; it is a question of finding finance
for it so that power may bc made available
carly. Both North Bibar and North Bengal
are very backward in power. As I said earlict
our anxiety is to sec that power station s
set up in this reglon so that early power may
be avallable for needy areas. 1 am sorry the

hon. Member fcels agitated on this. The
project is not yet accepted. The idea is that
of the Ministry of lirigation and power only,
namely, to finance such projects by the
Centre. We have investigaied the project.
Our engineers have gone round and they
found Dalkola to be a switable place. Here a
power station can be set up of 240 M. W.
and power will be distributed cqually between
Bihar and Bengal, There is one other reason
for Dalkola to be selected; it is likely that
we may have to supply power to Bangladesh.

st mATaT aeT oy : afy ag gEr
#E @ areay daw w o fawe
fat s fagre &) ot fadelt | qg wqrm
agEd § Ny vaAfas s §

DR. K. L RAO : This arca will be ncarest
to Baogladesh and it s likely that we may
supply to Bangladesh on reciprocal basis. We
die trying to get power from them to serve
Thpura and Mizoram areas, When Dalkola
comes up, all these needs will be met. We
should not make too much noise as otherwise
the undertaking of the pioject by the Centre
may not materiahise. It is very difficult for
the Ministiy to convince the Central Govern-
ment and the Planning Commission that we
should finance it from the Centre If Bihar
wants a power station, it can be very
easily sanctioned, because there is necessity for
power in North Bungal and North Bihar; in
fact, tomorrow, it can be sanctioned and there
will be no difficulty. But the main point here
is that we waat to sec that this project is
dcne under the Government of India'’s acgis,
the idea bemmg that then it will come into
utilisation much earlier and we shall be able
to supply power in four years, whereas if it
18 lelt to the State, then I am afraid it would
take about ten years, That is the whole idea,
That was why we in the Ministry of Irriga-
uon and power thought it much better to
have the power station done by the Govern-
ment of Indiaat a place common to both.
But what is wrong about it in after all
power goes this way and that way. There is
a large parl of Bihar, cast of Katihar etc,
Which T know very well, which is bereft of
power All that area will be served by this
power station, I do not know why there is
unnecessary excitement over this matter. After
all, power goes in all ducctioprs. 1 would
submit that in respect of power at least,
there should be no excitement.



